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Abstract of tlt"e Proceedin9s of tlie Council of the Governor General of India, 
assembled for tlte p1wpose of makinu Laws and Regulations under the 
provisions_ of tlte Act of Pm·liament 24 ~ 25 Vic., cap. 67. 

'l'be Council met at Government House on Wednesday, the 15th January, 1879. 
PRESENT: 

His Excellency the Viceroy and Governor General of India, G.M.s.r., 
p1·esidi119. 

His Honour the Lieutenant-Governor of Bengal, c.s.1. 
The Hon'blc Sir A. J. Arbuthnot, K.c.s.r. 
Colonel the Ilon'ble Sir Andrew Clarke, R.E., K.C.M.G., c.n. 
'l'he Hon'ble \Vhitlcy Stokes, c.s.1. 
The Hon'ble Rivers Thompson, c.s.1. 
Lieutenant-General tho Hon'ble R. Strachey, It.E., c.s.1., F.R.s. 
The Hon'ble n. W. Colvin. 
The Hon'ble :M:aharaja J otinclra Mohan Tagore. 
The Hon'ble T. H. Thornton, D.C.L., c.s.1. 
'l'he Hon'ble E. C. Morgan. 
'l'he Hon'ble F. R. Cockerell. 
'l'he Hon'ble Sayyad Ahmad Khan Bahadur, c.s.1. 
The Hon'ble T. C. Hope, c.s.r. 

STAMP -BILL. 
The Ilon'ble l\Iu. CocKEI:.ELL moved that the Reports of the Select Com-

mittee on the Bill to consolidate and amend the law relating to Stamps be 
taken into consideration. He said there were two reports before the Coun-
cil ; the first or preliminary report had been presented by him to the 
Council at the commencement of September last, and at the time of its 
presentation he had explained very fully all the material amendments of the 
existing law for which the Bill, as then amended, provided. That report, together 

· with· the Bill, had been published, and from the communiC!l.tions which had been 
received from the various Local Governments he was in a position to state that 
this publication had extended to every Province of the Empire; it was further 
apparent, from the communications received, that the proposed alterations 
of the law had attracted the attention of public bodies and persons, such, for 
instance, as the British Indian Association, the Trades' Association, the 
Association of Attornies, vakils of the High Court and articled clei·ks-in short 
public bodies and p.ersons who might be taken ns fairly representing the sec-
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tions of the community ,,~ho ,,'ould be most interested in a lllCaSHl'e of this 
kind; so that it might rcasonahly be assumec1 that the proposals of the Com-
mittee in regard to the altcration of the Stamp-law had obtained ample pub-
lieity. In regard to this preliminary report, he need only add that the Yal'ious 
communications received alike from official and non-official sources were in the 
sensc of a gencral apl1l'oval of the provisions conbilled in t.he amended Bill, and 
somc of these communications had especially commended the exclusion" of all 
Dlatter relating to Comt-fees. But although, as a matter of conveniencc, t.he 
";mOl~dment ·of th~- i~~'I:n:'regar(i ~to Court-f~es ·had been altogether dropped out 
of this Bill, it must not be SUIJposed t~at thc need for fresh legislation on "the 
subj cct was by any means to be ignored, or in fact that such legislation was not 
as necessary and as urgent as the amendmcnt of the law with which the Coun-
cil was now deal~ng. 

But any proposal for the amendment of tbe law in regard to COlli·t-fees 
introduced into this Council as a substantive measure dealing exclusively 
with that subject would be obviously incomplete if it avoided the question 
of the propriet.y of distinctly affirming the fitllc~s of, and consequent desira-

_ bility of maintaining," tho existing rates of fe~s on the institution of suits, or 
of introducing such amenclm~rtts .of _ those rates as might be thought desirable. 
The COVlt-fecs Act hnd now beeiibi'opcratioil for nearly nine years, an:dasdnring 
a considerable part at least. of )h~tpe~'iod there "had bee11 abnormal activity 
in litigation, it Illight fairly be saidihat sufficient expei'ience had been" gainecl 
to show whether the !'a,tes Of institution-fees lJrescl'ibed by the existing law 
were such as should" be maintained permanently 01' modified. Connected also 
with the subject of the amendment of the law relating to Court-fees was the 
question of maintaining as at present, 01' enhancing, the rates of fees on 
probates, lettei's of administration and certificates of administration. 
But until the law relating to certificates of ,administration {Act. XXVII 
of 1860) had undergone some alteration, it would be of no use to 
alter the existing rat~s; for practically that law was so defective as regards the 
provision for compelling the payment of the full fee chargeable, that until this 
defect was remedied, the determination of a proper rate was of secondary im-
portance. The question of the amendment of the working provisions of Act 
XXVII of 1860 had been somewhat complicated by a proposal which 
had bcen recently made for extending the system of granting certificates 
for the collection of the debts due to the estate of a deceased person, to the grant 
of letters of administratio"n to the entire estate of such person. It was probably 
well known to the Council that as a matter of fact these certificates for the 
collection of debts were largely use(l as though they were letters of adIDinistra-
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tion to the w'hoie property of the deceased person, and it had been proposed in 
consequence of this woll known practice to make the law more in accordance 
with the practice. 'Vhilst that project was under consideration, consequently, 
and the question as to the best mode of levying fees in suits remained un-
settled, there were difficulties in the way of proceeding immediately with legisla-
tion relating to Court-fees. But he hoped that the matter would be vigorously 
taken in hand as soou as might be practicable, and that' as the geneml 

.Ji!!klHIL4£t~Ll§QQ)1_a~U~.ce~ follo,~"ed by the Court-fees Act of 1870, so, if 
this Bill should llecome law, the Stamp Act of 1879 would be followed by a 
Court-fces Act of 1880. 

Turning now to the subject of the second report, he might l'emark that 
the further alterations i'ccollllucnded by the Committee had been adopted in 
consequence of thc rcpresentat.ions which they had received on the publication 
of the preliminary rel)ort, and these, though numerous, were not for the most 
part of any very great importance. The only further change which it was 
lll'oposed to introduce into the schedule of rates of duties was an increase of 
the duty chargeable on general powers-of-!!-ttorney, to which matter he would 
advert presently. The rest of the alterations might be said to be confined to 
improving the arrangement and wording' of the rules and procedure laid down in 
the several sections of the Bill, and rendering the whole subject generally more in-
telligible. Amongst the changes of this character he might specially notice the fol-
lowing :-,Ullller section 9 of the Bill, a power had been given to the Governor Ge-
neral in Council to Ilroyicle by l'Ules for the nnmber of impres~e:l stamps which 
might be us~d for stamping any instrument, and the size of the paper to be:used in 
the case of hundis or Native bills of exchange. The number of stamps to 
be used was now to be fixed by l'Ule instead of, as had hitlicrto been done, by 
a substantive provision of the Act itself. The provision of the existing law 
was so far imperfect that it merely prohibited the usc' of morc than one stamp 
when the duty chargeable did not exceed one thousand rnpees, and a single stamp 
for the amount required was readily procll-able; but it made no l'egulation as to 
the number of staml)s to be used when the conditions just mentioned did 
not apply; and the fact was that something more elastic than could be supplied 
by a substantive provision of the Act was required to l'egu1a.te matters of this 
kind; and tlle Committee had therefore, he thought, done wisely in taking out 

. of 'the Aet the determination of a matter of this kind and leaving it to be 
settled by rule. 

With regard to the Ilrovision in the same section for regulating the size of 
the paper to be used for hundis, he thought he could pcrhaps b~tter explain its 
object by stating to the Council the different modes of stamping instruments 
now j It fOl'I:/). 
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By far the largest number of instruments executGd in British India were 
written on paper bearing an impressed stamp and sold hy the Goyernment; 
but inasmuch as this stamp-impressed palJer was misuitable for instruments 
drawn up iu the English form, thc Government conceded tby rule) the privilege 
of writing such instrulllents on unstamped paper and bringing the same, before 
the instrument was executed, to the Collector or other specially appointed officer, 
in order that the paper might be stamped by him. 

Amongst thcinstrJlment.s to. whieh this priyileged mode of stamping 
extended were bills of exchange, and as this class of document incllHled 
hundis, they might be so stamped. Paper stamped by the Collector in the 
same manner as unexecuted documents brought by private persons was supplied 
and sold by the Government to be used for humlis. So that there were 
two kinds of hunm-paper in use under the present law, and it had. been 
found-he believed in both cases-that frauds were 'praetised by cutting 
off the portion of the paper so st..1,mlJed, upon which there was . any 
writing, in the case of time-expired hundis, and using the clear portion of the· 
stamped paper again, either once or more often as the size ~f the paper m.ight 
permit. The new provision therefore was designed to prevent this fraud, and --
to make the provision effective it would,furthcr be necessary to exclude hundis 
from the privilege above described, which had 11cretofore been accorded to bills 
of exchange generally. . . 

This regulation of the size of paper therefore woulrl 1)0. confined to the case 
of paper sold l)y Government and could not therefore be productive of any 
inconvenience to the public. No doubt it would be extremely 'convenient to 
the public if a larger use of adhesive stamps could be permitted, but the use 
of adhesive stamps, except under special conditions, that is to say, where t.he 
stamp was to be affixed by somebody l'esponsible to the Gov:el'nment in some 
way or other, would be sure to entail great loss of revenue through frauils ; and 
the Legislature was therefore obliged to be very chary of extending this pro-
VlSlOn. In section 10, two such extensions ,were provided for--one in the case 
of notarial acts, and the other of entries of the names of advocates, vakils or 
attornies of the High Courts. In the case of 'notarial acts, the stamps 
had to be affixed by the Notary, who, though not a public officer in the 
technical sense of the word, was under the control of public officers; he had 
morever no interest in avoiding the obligation of affixing a stamp, because the' 
cost of providing the stamp would have to be found by somebody else. And in 
the case of cntries of the names of advocates,· vakils or attornies on the roll of 
a High Court, the act of fixing the stamp was to be performed by an officer of 
. the Court, and the paper upon which it was to be affixed remained in the Court. 
There.fore, in these two instances, the extension of the privilege of the use of 
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adlw.-;ive st;nmps could be safely conceded with due reg-ai'd to the interests of 
the revenue. 

Se~tions 30 and 31 of the Bill related to the adj:udication of the 
})ropc' duty chargeable in any case. It Im(} been suggested to the Com-
mittee that they were wI'ong in their first amendment of the law in 
omitting to proville for the penalty where the instrument brought for ru:ljudi-
cation had been lll'eviously executed, and no doubt thc English law requirec} in 
'nU"cM6s"6f"e:tebitfei'l iilsti;umeilts that the penalty should be paid; but the Com-
mittee had considered this matter very carefully, and the conclusion to which 
they came was that, in this country, where there was greater ignorance perhaps 
on the llUl't of those who had to execute instruments as to the requirements of 
the Stamp-law, it was very desirablc that n. person should have the opportunity, 
lvithout liability to any fine, and on payment of a very small adjudication-fee 
fixed by law, of resolving all honest doubt as to the amount of duty with which 
his instrument might be chargeable; and it was to be observed that as the Bill 
was framed, although executed instruments might be brought to the CollectOl; for 
adjudication of the proper duty, they couM only be so brought within one month 
of their execution; and it was thought that such a qualification was sufficient to 
seCUl'e the restriction of the pridlege to cases in which there was a real un-
certainty as to the proper stamp to be used and a bona fide desire to have such 
doubt remoyed. 

Some alteration had been made in the language, but not in the sub-
stance, of section 40 of the Bill. That section, or its corresponding sec-
tion in the Bill published, drew forth the criticism that it was quite un-
necessary to say that the Collector might prosecute in certain cases, because 
another section in the chapter on criminal penalties laid down the conditions of 
offences very clearly, and also gave power to the Collector to prosecute in 
respect of all offences. It seemed therefore desirable to explain what the exact 
object of the.provision contained in section 40 was. The language had been 
altered in order to indicate that object more clearly. The object was to show 
that, the Bill providing for a double set of pcnalties in circumstances con-
stituting the same offence, both provisions might be worked concurrently, and 
wcre not intended to have a merely alternative operation. 

In section 54 of the Bill provision had been made for a refund of the 
value of a stamp bought with the bOlla fide intention of using and which was 
not required for use. That provision hn.d been inserted in consequence of the 
altcration of section u8 of the Bill. which had now been drawn 80 as to exclude 

B 
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absolutely sa]r;s of shlmps by persons not licensed to sell. The Connnittee, it 
wonld be seen from the r;hanges made at different stages of the Bm, had been 
undecided in their opinion in regard to this matter. 'The Bill as introduced, 
like the Bill now' before the Council, had been framed so as to absolutely 1)1'0-

hibit the sale of staml)s by unlicensed persons. In consequence of representa-
tions made in regard to that prohibition, the amended Bill published with the 
preliminary report (BIll No. II) contained a provision l)y which the sale of 
stamps by private persons was allowed in certain cases and under certain con-
uitiolls.' 'nutit-had-b~cn: lJOTllted out to the Committee that whatever con-
ditions they might impose, if the sale of stamps was allowed in any form by 
private l)CrSOns, the privHege would be greatly abused. ~1R. COCKERELL could 
perhaps best describe to the Council the arguments urged on this side of the 
question by I'eading an extract from one of the papers received. The Judge 
of the Assam Valley Districts wrote ;-

Everyone is familial' with the practice which prevails ill India, of persons buying stamps 
from licensed vendors and selling th~m after several years,yellow with age, to any one wishing. 
to use them for forging deeds of more 01: less ancient date. The Bill implies tlHtt thc legis-
lature will not interfere with this pr!!ctice. As £01' the provision in section 66, tlmt the original_ 
purcbaser must have purchased bona fide to avoid a. prosecution, it is, I think, o£ little value, as 
false evidence is easily procUl'able on this point. A PllrCllnser, who hnsbouglit a' stamp£or 
which, after purchase, he has found no nse, might. I think, be allowe4 to return it to the trE!a-
Bury within 0. given period, 'D.~efund o{its 'y~lue being~ade to him j;o.nd if this 'is done,i d~ 
not see what ground exists for permitting a purchaser to resell.' ' 

The Committee on mature consideration of this question thought it 
was perhaps best, to prohibit sales' of stamps by private persons and to 
facilitate the recovery of the value of any stamp-paper which was not required 
b~ , ' 

The only mat.erial change in the scnedule which he need notice was that 
which he had already incidentally referred to; namely, the enhancement of 
the duty on certain powers-of-attorney.' The change would be found in 
article 50 of the schedule. The Committee 4a,d provided that, where the ' 
number of persons appointed under one power-of-attorney exceeded a ~eason
able allowance-and by reasonable allowance he meant ten persons,-an extra 
rupee should be levied upon the power-of-attorney in respect of every addi-
tional person appointed under it. The provision was novel certainly ; 
it could not be, said to derive any support from anything in the Eng-
Hsh law on the subject, but . then the practice in England was very Q.if-' 
ferent. A single power-of-attorney for general purposes in favour of a 
very large number of persons was hardly ever met with. But in this 
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eountry they had instances where 116 and 85 persons were a11pointed by one 
110wer-of-attorney, and the local Revenue-authorities, considmillg that that was 
an ahuse, 1ll1cl ordercd that the general power-of-attorney should be recognized 
only as covering the appointment of a single person. That order obviously 
was not warranted by the 11l'esent law, and had to be withdrawn. But therc 
was no doubt that the extent to which l)OwCl'S-of-attol'll0Y were being made 
to cover the appointment of a brge numbcr of persons did require some remedy, 
and the best mode of dealing with the subject was thought to be the course 
which had been adopted in the present Bill; namely, the imposition of an 
extra duty of one rupee for evcry person in excess of ten appointed 
under the power-or-attorney. ~'he enhanced rate would fall only on per-
sons who could very well afford to 11n.y it; namely, persons who had to 
appoint a larg!) numbcr of ageuts because they bad property in a cOl'respond-
ing]y large numhcr of 11laees. 

Having thus briefly commented upon the In..'tterial changes introduced into 
the Bill now before the Council, he would l}roceed very briefly to notice the 
suggestions which had hcen made to the Committce, but which had not been 
adopted. The Committee was stl'ongly advised by the GO"crnment of the 
N orth-,Yestern Provinces and some of its subordinate Revenue-officers to 
exclude, from the definition of instrument of partition, partitions effected by 
the Revenue-authol'ities. It was urged that it would he inconvenien~ in prac-
tice, because it would be difficult to say at what l)al'ticular stage of the proceed-
ings this duty shoultl l)e leyicd; that, moreover, lmrtitions by the Reyenue-
authorities ,ycrc VCl'y co:;tly proccedings, and it was not desirable to incrcuse 
thcir cost hy the imposition of an ad valorem stamp-duty. As regards 
the period at which the duty should be levied, the Bill proposed that the stamp 
should be borne by the 11nper recor(ling the final ordcr for effecting a partition, 
and that final order might be thc final ordel' of the Collector or of thc Com-
missioner, or of the chief contrQlling Revenue-authority; but the wOl'd " final" 
pointml to the stage at which the duty was to be paid. Then, as to. the cost 
of effecting partitions bcing Tcry great, from :MR. COCKERELL'S own eXl)erience 
he should say that they ·were only very costly when great obstructions to the 
proccedings werc made by somc of the parties concerned. ~'hese partitions, 
which in somc instances cxtendcd oyer several years and involved lll'otractecl 
mid consequently expensiye <1eputati~ns of Amins, were invm'ialJ]y cases in 
which some of the parties to the tl'ansaction werc passiycly obstructing 
thc progrcss of the work, l)y not prodlw~ng necessary papers and in other 
ways witholding assistance required from them; he did not think that a cu!!e 
ha.d bcen made out for excluding from liability to stamp-duty partitions effect-
ed by the Reyenuc-authorities; and to impose the liauility to duty on some 
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l)artitions, whilst the l~rgest and most important class was to be speciallyex-
empted from the tax, would in his opinion be inequita'Qle. 

The Board of Revenue of the Lower Provinces also had again pressed their 
former proposal to compel the payment of stamp-duty on intermediate transfers 
of shares. The Committee had been unable to adopt the suggestion of the 
Board, for the simple reason that there was no way in their opinion by which 
the duty could be levied in such cases; for the transactions were not reduced to 

_:.wmtingc.furilic); .. than..that..a..signature.upon a._blank deed was . taken; but. the 
whole conditions of the transfer and the obligations of the parties under it were 
matters of oral 01' parol contract; hence the document could not operate as a 
conveyance or be produced in Court as evidence, and there seemed consequently 
to be no ground for subjecting it to duty, even if any feasible mode of com-
l)elling the payment of duty could be devised. 

The circumstances of the case in great measure resembled" that of succes-
sive plU'chase and sub-purchases of property where only one conveyance of the 
property forming the subject of such purchase and resale was made. 

In such cases one conveyance-duty only was chargeable, and the principle 
of this rule seemed to apply to the case under notice. 

The "third and last case in which the Committee had been unable to 
adopt the course recommended was in regard to the allowance of appeals 
against, and revisions of orders and certificates of, a Collector. It seemed 
very undesirable that these questions as to the propel' stamp-duty should 
I'emain long undecided. In Engbnd there was only one authority by 
which such questions were disposed of-the Inland RevenUe Commis. 
sioners ; and in this country the Collector must for these purposes be 
treated as taking the place of the Inland Revenue Commissioners. But 
this withholding of a powe(of appeal or 'of revision, in individual cases, did 
not take away the general power of revision which every c~ntrolling authority 
could exercise over its subordinates; and it seemed qnite sufficient to prevent 
the subordinate Revenue-authorities from going very far in a wrong direction, 
that there was always the probability of any specially misdirected application of 
the law being ma(le the subject of orders'for the future guidance and direction 
of the subordinate authorities concerned. 

He would now in conclusion briefly summarize the effects of the amended 
Bill in modifying the provisions of the existing hw. 
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It provided for a direct lIlcrea.se of duty in the case of the following ill-
struments :-

') I. Bonds, 
Conveyances, 
Leases, 
:Mortgagcs, 
Settlements, 

I where the' alllount illYolved ex-r ceeds lts. 10,000. 

J 
II. Bonds and other instruments { where the nmoIDlt involved ex-

cluu'O'cabic us Bonds ceeds Rs. 10 but docs not exceed 
o ' Rs.25. 

III. Policies of insurance other than insurance against risks l)y sea. 

It substituted ad valorem duties for fixed duties in the case of-

(1) Instruments guaranteeing repayment of loans at short periods; 
(2) Instruments of gift; 
(3) Instruments of exchange, and 
(4) Instruments of partitiou. 

It imposed a new duty on the entry of names of advocates, ytl.kils 
and attornies on the rolls of any High Court. These were the material 
increases of the stamp-duties imposed by the exist.ing law. Pe?" cOlltra, 
the Bill provided for the reduction of the maximum limit of ad valorem 
duty in four classes of instrllments-

(1) Indemnity-bonds, 
(2) Security-bonds, 
(3) Transfer of interests securec} by other stumped deec1s, ancI 
(4) Surrenders of leases. 

What these alterations in the rates of duty were ilkely to pro(luce in the way 
of inc~'eased revenue, :MR. COCKERELL had attempted to show when he presented 
the IJl'eliminary report of the Select Committee. Fnrther, the present Bill 
aimed at rendering the Stamp-la.w generally more intelligible, by clearer inter-
pretations, by a better arrangement of the matter of the law, and by the 
simplification of the Schedule. Aml it WfiS specially designed to effect to a 
great extent the prevention of the evtlsion of the payment of duty, by 
the more stringent IJl'oYisions which it introducca for dealing with 
instruments insufficimitly stampod, nna for putting n pressure upon the 
Courts to co-operate in the protection of the revenue. Of these dif-

e 
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ferent measures he should expect most from the more stringent provisions of 
the Bill for'checkiuO' evasion. There could be no doubt, he thought, for the o ' 
reasons he gave wheu presenting the preliminary report, that the majority of the 
Courts-he diel not speak of all~were unwilling to give sufficient attention to 
thepwtection of the interests of the revenue. 'Why this sho~lcl be, so he 
himself diel not, and never had been able to, understand-why the, Court, which 
recognised its responsibility to protect one individual from wrong-doing by 
another, or to give I"ectress where 1vrong was' inflicted by one· person upon 

.. ~"JWQiJlI}t •• s1H))il~...aIl~~..to.~acLwhenhthew!l)ng- inflicted affected a 
l'u'ge ,.number of persons, he could not say, but such was certainly the 
case; for it must be obvious that the wilful evasion of stamp-duties or of 
any other tax differed from any act of fraud or. attempted misappro-
,pdation of property in this only, that whereas in the latter case the wrong was 
inflicted by B. upon C.; in the former it was inflicted by B. upon all the other 
letters of the alphabet; bec.'luse the person who wilfully evaded the payment 
of duty was attempting to shift the burden of taxatio~ from his own shoulders 
to the sl\oulders of the community generally'; for if the treasury lost by the 
excessive evasion of stamp-duty, the loss must be replaced by some other 
means of taxation. 

He (MR. COCKERELL) would only further Bay that he was not so sanguine 
as to suppose that the Bill, which, if it became 'law, must, by reason of its affect-
ing the transactions of such a large number of persons, be subjected to so much 
wear and tear, would be found absolutely without defect; but he did venture to 
hope that it would be fOlmd to work more conveniently anci satisfactorily to the 
public-as being generally more intelligible-and at the same time produce a 
larger revenue, than any of its predecessors. 

The Motion was put and agreed to~ 

The Hon'ble MR. COCKERELL also moved that the Bill as amended be 
passed. He desired, before the motion was put to the Cou~cil, to supply an 
omission in his previous remarks. - He had omitted to offer the explanation 
,which seemed to be called for, by some of the Cliticisms received in regard 
to the Bill as first amended, in respect of the definition of "receipt" having been 
framed so as to cover receipts by advertisement. It had been said that an 
adhesive stamp couIcl not be affixed to the paper bearing such advertisement, 
and no dOl,lbt this was so. But then the Committee deliberately desired to stop 
the practice of advertising receipts of money exceeding Rs. 20, because, so long 
as persons obtained the acknowlcdgment of their payments of money by means 
of these advertisements, it ~as hopeless to expect them to exercise their 

,~~i,"~rRfO",:; '\. 
.( ,"} 
"0-, ,,. 
~ :;.,J, -;'1<"" .••..• -..;" 
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})ower-a power gin'll to them for tlie lll·ot.ection of the revenue-of de-
manding rcceipts which would h:lYe to heal' n st.amp, No iIlConvcnicnee would 
result to thc puhlic from tho stoppage of aclyertised receipts in thcse cases; nnd 
the Committee clcarly were houncl to consider thc intercsts of the rey('nue and 
the nccessity for protecting thcm bcfore thc cOllYcnicnce of newspapcr pro-
prietors. 

The ~Iotion was put nnd agreed to. 

BURMA COAST-LIGHTS BILL. 
The Hon'ble :MIt. STOKES introduced the Bill to amend the law relating 

to the maintenance of coast-lights in the castern Ilnrt of the Bay of Bengal, 
and monod that it he referred to a Select Committee consisting of the Hon'ble 
Messrs. Rivers r.l'homl)son aUlI Cockerell and the Mover. He had, when obtain-
ing leaye for its introduction, stated tIle object and reasons for the measure. 
He had now only to mention that the ,oyages which would for the first time he 
hrought within the SC011e of the law relating to the Burma coast-lights were as 
follows :-

Voyages from ports in British Burma to Chlttagong and IJlaces west of 
Chiitagong ; 

Voyages from Chitta gong to ports in BIitish Burmv. ; 
Voyages to or from Chittagpng and places west of Chittagong (except 

Calcutta), from or to Port Blair and places east of 1\Iergui; 
Voyages from places cast of Mergui to Rangoon, and from Rangoon and 

ports in British Burma west of Rangoon to phees east of Mergui ; 
Voyages to 01' from any port. in British Burma other than Tavoy and 

1\Icrgui, from 01' to Port Blair. 

The 1.Iotion was put and agreed to. 

The Hon'ble l\iIt .. STOKES also moved that the Bill be published in the 
(Julcuti(t Gazette, the Bombay Government Gazette, the Fort Saint George 
Gazette and the British Bm'rna Gazette, in English ancl in such other lan-
guages as the Loc..'ll Governments, respectively, think fit, 

The ~Iotion was lmt and agreed to. 

OUDIT LAND-REVENUE ACT, 1876, ilIENDMENT BILL. 
The Hon'ble MR. COLVIN introduced. the Bill to amend the Oudh Land-

Revenue Act, 1876, and moved that it be refen-cd to a Select Committee con-
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. sisting of the Hon'ble 'Sir A. J. Arbuthnot, the' IIon'ble lIessrs. Stokes and 
Cockerell, and the Hon'ble Sayyad Almlad Khan and the.llover. 

The lIotion was put and agreed to. 

The B;on'ble MR. COLVIN also moved that the :Bill be publi~hed i:~t"thEi 
GOVe1'nment Ga,zette, NOl'tlt-1Vestel'lt P1'ovinces and Oudlt, in English and in 
such other languages ~ the Local Govel'llment thinks fit. 

The Motion was put and agreed to. 

HACKNEY -CARRIAGES :BILL. 
The Hon'ble MR. THORNTON moved for leave to introduce a :Bill for the 

regulation 'of hackney-carriages in certain municipalities and cantonments. 
He observed that the :Bill was the result of a strong representation by His 
Excellency the Commander-iIi-Chief and by the Government of the Panjab 
regarding the ill-regulated and unsatisfactory condition of the haekney-eaniage 
service in the principal cantonments and municipalities of that Province-a 
public inconvenience which, it appeared, could not be effectually removed with-
out'the aid of legislation. 

In proof of the ill-condition of the Panjab hackney-carriage service, he 
might, if need be, cite eloquent passages from official correspondence and repre-
sentations in the local journals, but hc would not take up the time of the 
Council by so doing; for personal knowledge enabled him to state that its con~ 
dition might be briefly, but accurately, described by a single epithet-" infam-
ous." Vehicles dilapidated,' horses unbroken and frequently half-starved, 
drivers innocent of all knowledge of then' profession--':such' were the ordinary 
incidents of locomotion iIi. the Panjab hackney-carliage, a mode of progression 
whicl1 might be said to combine, in a manner unprecedented even in India, 
the minimum of comfort and the maximum of danger. Added to which there 
were no authorized tables of fares, and no legal means available for promptly 
settling disputes. 

The Municipal Committee of Lahore, the Cantonment Committee of AmbaIa, 
and, doubtless, all other Municipal and Cantonment Committeesconcemed, 
'Tere anxious to remedy so discreditable a stat~ of things, and the first-named 
Committee, some time ago, proposed bye-laws for effecting this desirable object; 
but it was held by high legal authOlity that, inasmuch as the Panjab Municipal 
Act, IV of 1873, did not expressly empower Municipal Committees/to make 
bye-laws for regulating hackney-carliage service, the proposed regulations were 
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11l1ra t:ires. In lhl's(' circnmshmces t.he aid or the l('gislainrc ]tnu to he inrokcll 
to ohtain for the local allthoriHcs t.he necessary }'Owe1·s. 

'l'he Government of India admitted the necessity for legislation ill tha case 
of t.he Pnnjll.b, hut considered that the local extcnt of the measurc might be 
appropriately cnlargC'd, and its pro,isions made applicable to the municipalities 
and ca,ntonments of aU those Provinces of India which had 110 local Jcgisla-
hIres. It was, therefore, l,royided in the (haft Bill that. the Inw should have 
errect-at thc option of the Local Go,el'nments concerned-not only in the 
Pnnjah, but in the NOl'th."\Y('St(,111 Proyinccs and Ouclh, the Ccntral I)l'oyin:ces, 
British Burma, Assam, Ajnwr nnd COOl·g. 

'.I'he :Motioll was 11111 nlld ng-I·('C'tl 10. 

The Council adjolll'11('d to "'IYcdncsday, lh(' 29th January, 1879. 

CALCUTTA; 1 
The ltith JaIlUal'Y, 1879. 5 

-

D. FITZPATRICK, 
Secreta}'!/ to ihe GOUI'IImeilt of India, 

Le[Jislati L~e ])cpa1'lmellt. 
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